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mended thai Contahtr Fralght StatIons and 
Inland Container Depots should beset up at 
viable lOcations. 

13. Road transport sector should get 
soft finance for procurement of chassis, 
trailers and multI-axle units. It was also 
recommended that income tax incentives 
should be available to Indigenous MTOs on 
the same lines as shipping cO"1l8nies. 

14. Movement of air cargo from hinter-
land to airports should be promoted through 
palletlsatlon and contalnerisatin wherever 
feasible. 

15. All sub-systems of transport and 
other aDied agencies should address them· 
selves to the task of mirftmising costs to the 
mlxmum extent possble. 

Pending casas In Supreme Court and 
High Court 

1790. SHRI MUKUl BALKRISHNA 
WASNIK: 

SHAI M.C. REDDY: 
SHRI VLlAY NAVAL PATIL: 
SHRIMATI GIRLIA DEVI: 
SHRI V. DHANANJAYA 

KUMAR: 
SHRIMATI CHANDRA 

PRABHAURS: 

WiD the Minister of LAW,JUSTICE AND 
CO~PANY AFFAIRS be pleased to state: 

(a) the number of cases pending in the 
Supreme Court and various High Courts, as 
on December, 31,1991, Court-wise: 

(b) the number of cases filed in the 
Supreme Court during 1991; 

(c) the number of cases disposed of 
during the above period: 

"(eI) whether the Government have an~ 

plans to reform the existing judicial system 
In the country; 

(e) If so, the details thereof; and 

(I) the steps taken by the Govemment 
for expedHious disposal of pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF ~W, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The available 
information is fumished in the Statement 
attached. 

(b) 42215. 

(c) 93102 

(d) to (f). The various recommenda· 
tions made by the Arreas Committee, which 
~amlnedthe problem of arrears In the High 
Courts. covering various aspects Oke Jurls-
dlctlonal and procedural modificaionslim-
provements in the Judiciary, setting up of 
specialised bodies such as tribunaislcom-
missions to daalwith speciflCtypes of eases , 
improvements in"lnfrastrudural facUitles in-
cluding modemlsatlon of offICe equipment in 
Courts, allocation of more funds to the judi-
Ciary. improvements In day to day working of 
the Courts etc. have been commended to all 
concerned Central Ministries. the State 
Governments and High Courts for neces-
sary faDow-up action. Besides, the Judge-
strength has b8en Increased from time to 
time. The various Courts .have taken suit-
ablesleps such as grouping 01 cases Involing 
common questions of law, giving priority to 
cases reqUiring quick disposal, constllUtlon 
of specialised benches, etc. 

The Benches have been so constituted 
In the supreme Court that they function for 
a longer period and work so aUocated ·that 
IimIIar matters are posted before the same 
Bench. 
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STATEIENT 

Wrlrten~ 0414. 

Nams of Ihe CotnI 

Supreme Court . 

Name of High Cauds: 

Rajasthan 

Delli 

Punjab & Haryana 

Kamataka 

Gujarat 

Slkklm 

Himachal Pradesh 

Bombay 

Andhra Pradesh 

Allahabad 

Guwahatl 

Madhya Prad8$h 

Patna 

OrIssa 

Madras 

KeraJa 

caIcuIta 

Jammu &' KashmIr 
• • • • • .".' 'I~ 

• PosliDn as on 31-7-1fMU 

, •• PosItion as on 30-6-1991. 

, 

ND.oIa1NSpentJIfv_on 
31.12.91 

134221 

91578 

134053 

97757 

99087 

91156 

72 · 
13029. · 

170574 * 

76314 

568847 • 

22499 

70096 

47777 as ~n 31-12-199f 

3330a as on 31.-12-1990 

236579 as on 31-12-199~ 

73411 .. on 31-12-19'90 

200528 ason3N-1880 . ... .. .01131-12-1989 .. 


